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of opinion in the United States against the
continuance of this form of aid to India. So
was this matter also discussed ?

SHRI AWADHESHWAR  PRASAD
SINHA i Madam, mine will be the briefest
question. As I stand for goodwill among all
nations of the world I have very much liked
this dialogue be.ween India and America on
the various issues ficing us bilaterally and the
world at large. Actuated by this sentiment, |
would venture to ask the hon. Minister to tell
the House whether this exercise, involving
discussions between the two countries on the
various issues, has led to greater
understanding and goodwill between India and
America

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras) i Madam, the leader of the
U. S. team, in his Press conference, stated that
US economic aid to India had not been
affected up to the end of June this year.
Besides, he suggested that this law might be
changed in fjture. He stated previously in his
Press conference that the amendments would
not affect US economic aid to India, but in the
end he said that the law might be changed in
future. I would like to know from the Minister
if any indication has been given as to whether
the changing of the law will help in giving
more economic aid to India or it will in any
way affect India.

Secondly, about arms for Pindi, he has
stated that arms have not been supplied to
Pakistan since 1965, though the US have been
supplying arms to Pakistan through various
countries, even after 1965. Now. he has stated
this—and I am quoting from the papers —

"However, he was not prepared to say that
the US was bound to continue this attitude,
since it is provided that the US could authorise
such resale on a case to case study."

I would like to know from the Minister
whether any indication was given thai the US
has any intention of sending arms to Pakistan
euher as sale or as aid and whether the
Government of India has in any way indicated
to them that this attitude is injurious and will
increase tension between the two countries.

SHRI B. R. BHAGAT i Taking the last
question first, they said that they have not
supplied arms to Pakistan after 1965. That is
what has appeared in the papers also. As for
the change in the law, well, they did not give
any indication to us. Then, the first question
was whether the talks were held under
pressure or any
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fear was prevailing upon us. I entirely agree
with the hon. Member, Dr. Anup Singh, and I
can say there is no fear in such a matter. Our
policies are known and our Government and
this country cannot be pressurised by anyone.
Of course, we accept friendliness, we accept
friendly advice. We can judge things. If advice
is given, we judge it independently always. If
the advice is good, we accept it, but not under
pressure. Therefore, a talk of this nature was
very frank, very cordial, between two equal
countries and it was an exercise in trying to
know things. Many misunderstandings exist
between countries because we do not
understand the background of certain policies
or attitudes or postures. In that respect this talk
has been very usef jl. It has certainly led to
more understanding, goodwill and friendship,
because even on matters where our attitudes
are different or we do not agree with each
other, we know each other's position. It has led
to understanding.

Then, another question was whether they
asked us about the public and private
enterprise. They dia not raise any such matter.
PL-4S0 we did raise, but in the context of
explaining our position that we have resolved
and we are trying to achieve self-sufficiency in
food and agriculture and probably af er 1971
we will not require any imports under PL-480
or otherwise. In that context it was raised.

W UHATAN WA, AT

THE DEPUTY CHAIRMAN i That is over.
Now, I only want to ask whether I have the
permission of the House to cut down the
lunch-break by half an hour.

HON. MEMBERS i Yes.

THE DEPUTY CHAIRMAN i The House
stands adjourned till 2 P.M.
The House adjourned f jr lunch at
four minuses pas: one of the clock.

The House reassembled after lunch at two
of the clock, THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) IN THE Chair.

THE GOLD (CONTROL) BILL, 1968—
Cjntd.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) i Mr. Achutha Menon you were
speaking Please continue
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SHRI C ACHUTHA MENON (Kerala): Mr.
Vice-Chairman, as I was observing the other
day, I do not wish to enter elaborately into the
history of this Gold Control Order. At the
same time I do not accept the contention that
a reference to the sufferings of the goldsmith
commnity and other connected things is
totally irrelevant because, as you will admit,
Sir, it was because of the untold hardships that
this Gold Control Order as it was originally
conceived inflicted upon this community that
there was a great agitation in this country, and
ultimately Government themselves were com-
pelled to make certain changes in the whole
concept of the Gold Control arrangements. Now
why I am referring to this thing is this that
even after all these modifications have been
made, even in the present Bill according to
me, there are various provisions of a very
drastic nature,  very vexatious, uncalled for,
and of a very draconian character, which
impede the freedom of the goldsmiths to
practise their profession, thereby spreading
unemployment and other difficulties among
them. I will refer to those things later on. But
the objectives of the Gold Control legislation
as such I do not question because after all when
it is admitted on all hands that there is a large
amount of smuggling going on in this country
and all sorts of nefarious practices with regard
to gold, black-marketing, hoarding and what
not are going on in this country, it is very
necessary in the interests of the economy to
have some control over the gold business, and
it is also a desirable objective of public policy
to discourage the wasteful uses to which gold
can be put, so that all the gold available in this
country will be utilised for the development of
the economy and for  other  socially
progressive and necessary purposes. I do
accept this concept, but how far the provisions
of the Bill will enable the Government to do it
is another matter. I need not go into that at
length.

The whole conceDtion of the Bill as I see it, is
this. So far as primary gold is concerned, the
Bill seeks to absolutely prohibit its possession or
control or use or sale or manufacture or other
connected transactions so far as the private
citizens are concerned unless it is in accordance
with the provisions of the Bill. So far as gold,
as articles or ornaments, is concerned, private
citizens are enabled to possess it to a certain

extent and handle it to a certain extent, but
beyond a certain specified limit they have to
declare |
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it before public authorities, and whenever they
have to use it, they have to account to the
Government so far as their possessions above
the declared limit are concerned. All these things
will be necessary. It is also provided in the Bill
that refiners and dealers will be licensed. There
is also a further provision for the issue of
certificates to goldsmiths and also for the
purpose of controlling in a certain way even
artisans who are employed under the dealers.
We have to examine how far these provisions
are necessary and how far these provisions
impinge upon the right of the goldsmiths to
practise the profession, whether they are
vexatious or whether they are absolutely
necessary in the interests of the economy, and so
on. These are things to which I should like to
refer.

According to me some of the provisions
which regulate the profession of golds smiths
are very very drasiic in effect preventing a
number of persons belonging to that
community from practising the profession. I
will draw the attention of the House to
clause 40. Clause 40 provides that every
goldsmith will have to get a certificate for
working as a goldsmith, and the procedure
prescribed for ob'aining the certificate and the
enquiries and other matters connected with it
are very elaborate and are very vexatious. For
instance, the conditions under which a
certificate can be issued or the reasons for
which a certificate can be refused also have
been laid down in clause 40, subclause (6) fa) to
(h), and a reading of each provision will be very
revealing. One cannot obtain a certificate for
carrying on his profession or business of a
goldsmith unless he had been carrying on the
business of goldsmith for more than a year
before the commencement of Part XIIA of the
Defmce of India  Rules, 1962. So it
means that only those persons who have been
in the profession before 1962 are enabled to
continue their profession afterwards. That is
a very drastic provision because lots of people
are there in that community who  are
unemployed. If you think that they can go to
other professions there are not enough
employment opportunities in this country. You
can say that they have the liberty of entering
other professions and seeking their livelihood.
But such is not  ihe condition of this country.
So if they have to continue in the profession as
goldsmiths, they have to prove that they have
been in that profession from 1962 or a year
before.
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So far as the other members of a goldsmith's
family are concerned, in clause 40(6)(b) it is
provided, he has to prove that i

"the applicant is a member of the family
of a person referred to in clause (a) and had
been assisting such person in his work as a
goldsmith for not less than one year
immediately preceding the commencement
of Part XtIA of the Defence of India Rules,
1962,..."

Now, what does it come to ? Suppose a
goldsmith has a son of his own. Suppose, when
the Gold Control 0;der of 1962 came into force
he was at school, he was not assisting his father
in his profession. Does not this clause mean to
say that though now he wants to become a
goldsmith and practise that profession, he
cannot ao it because he cannot prove that he
was assisting his father for a year previous to
1962 when the Defence of India Rules were
promulgated? May 1 ask why here should be
such a provision? Why should certain
restrictions be placed upon these people? Of
course, if the goldsmith is in a position to send
his boy to the medical college or the
engineering college or some other lucrative
profession he can get a well paid job in this
country. That is a different matter. Many of the
goldsmiths are not in a position to do so. And
we know the position, in this country even
qualified engineers are unemployed. So, here is
a question, a problem, of a boy belonging to a
family of goldsmith who have been
traditionally following this profession; he
wants to enter that profession but he is
prevemed from doing that. What interests of
our economy, what interests of our nation
demand such a provision, I should like to
understand. There are other provisions also
which are similarly harsh.

Then, the question whether he will be given
a certificate or not will be dependent upon the
decision of the Administrator appointed under
this Act. And what are the considerations which
the Administrator will take into account before
issuing a certificate? These are laid down here.
These are the considerations which will weigh
with the Administrator bef jre deciding whether
a particular person should be issued with a
certificate to practise his profession or not—

"the demand for ornaments, as estimated
by the Administrator, in the region."
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Now, the Administrator has to decide
whether there is a sufficient demand for
ornaments in a locality and whether he will
issue a certificate or not will depend upon his
assessment of the demand for gold ornaments
in that particular locality. How he is
competent to assess this thing, I do not knew.

Then, "the desirabitity of increasing the
number of goldsmiths in the region."

If the Administrator thinks that no more
goldsmith should enter that region, he
automatically refuses a certificate.

Then,

"suitability of the applicant, having regard
t o his antecedents and competence for the
grant or renewal of a certificate,"

These are very difficult conditions. Then
finally,

"the applic?nt belongs to a category or
class to which, in the opinicn of the
Administrator, such certificate may be
granted in the public interest,"

So public interest comes there. The question
whether a particular goldsmi'.h should be issued
a licence or not is to be decided in the public
interest. It is a fantastic provision.

All these things are very vexatious, very
arbitrary and are liable to be abused also.

Then there is a very strange provision. I will
draw the attention of the Ministet to clause
40(4) which says—

"Where any person has received any loan
from the Government under any scheme for
the rehabilitation of goldsmiths, he shall not
be eligible for obtaining a certificate
recognizing him as a goldsmith unless he has,
within a period of seven months from the
commencement of the Defence of India
(Fourth Amendment) Rules, 1966, or within
such further period as the Administrator
may on sufficient cause being shown, allow,
repaid such loan."

So, if a goldsmith has taken a loan fiom the
Government under the scheme of rehabilitation
of goldsmiths and he has not repaid that loan,
he will not be eligible to be issued a certificate
for practising his profession. This Bill, this
legislation, is being used as a sort of pressure to
collect whatever is due to the Government. Is
that not the position? There are lots of money
with o'her people which the
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[Shri C. Achutha Menon] Government can
legitimately collect ana which is not being
collected. We know that crores and crores of
income-tax arrear is there, which has not been
collected. The Government is not in a position
to collect it, to realise it. Even on the question
of rehabilitation, crores and crores have been
spent. Some of these amounts have not been
expended for the benefit of those people for
whom they were intended. We know as a
matter of fact that there have been large-scale
defalcations of such money or misuse of such
monev. Tf a certain goldsmith had taken a
certain loan of Rs. 1,000 cr Rs. 500 when he was
thrown destitute on the street without any
employment and was compelled to starve, and
if he now wants to rene# his certificate or
wants to take out a new certificate to practise
as a goldsmith, the Government compels him,
"Now give us the money, here and now.
Otherwise you will not be able to piactise your
profession. You will have to starve." I do not
know why sucn fantastic provisions are
included in this Bill.

THE VICE-CHAIRMAN (SHRT AKBAR
ALi KHAN) i "ihis Bill is going to the Select
Committee, as }ou know.

SHRI C. ACHUTHA MENON 1 1
am pointing out these things precisely so that
the Select Committee members may note them
and take them into consider?-tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MDYA CHARAN SHUKLA): Those things
will be ceciaed in the Select Committee.

SHRI C. ACHUTHA MENON : There are
other provisions also of a similar nature. I
have no time to go into them.

Similar provisions are there with regard to
the artisans also. An artisan is even a poorer or
a weaker person than a goldsmith because he
has to work under the dealer as an ordinary
worker. Various restrictions have been placed
upon him also. He has to get an identity card.
And here tlrf?re is a very extraordinary
provision. Even if a dealer decides to employ a
certain artisan, he has to get the counter-
signature of the Gold Control Officer on his
identity card. And if the Gold Control Officer
decides that he is not fit to be an artisan, he
does not give
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the counter-signature. The result is, he cannot
be employed as an artisan. Why should there
be such provisions? After all, the dealer is very
much interested in his business. He will employ
such persons as are competent to do the
business. And if he decides that such and such
person is fit to be employed as an artisan and
employs him, why should the Gold Control
Officer decide otherwise and deprive the
artisan of his employment? It is very difficult
for me to understand why all these provisions
are there.

I think these provisions with regard to
control of the profession of goldsmiths and
artisans are very arbitrary. It will tell very
harshly upon the members of this community.

Then, Sir, the Government have spent lots of
money upon their rehabilitation, but I do not
think all that money has been spent over them.
The waste or misuse ii all due to administrative
reasons into which I need not go. I myself
know of certain cases where the goldsmiths
formed co-operative societies. In my home town
they organised a society for the purpose of
manufacturing some small items for supply to
hospitals, steel furniture etc. They collected Rs.
8,000. They got a petty loan of Rs. 5,000 from
the Government which was not enough. The
hospital order of Rs. 50,000 they were not in a
position to supply. They applied for a loan of
Rs. 50,000 but they did not get it for five years.
On my intercession, I am happy to say that at
least in 1968, after six years, they got a loan of
Rs. 30,000. So much difficulty was encountered
by a small co-operative society. Therefore, 1
wonder how many people have really benefited
by the rehabilitation schemes.

Sir, the question of unemployment is a
terrible problem. In our country lakhs and lakhs
of youngmen are being thrown into the
employment market. Therefore, the
Government should, as far as possible, not
choke the channels of employment. I can
understand the provision for licensing of
goldsmiths or issuing certificates to them but
the procedure should be automatic and simple.
There should not be such a provision that some
administrator or bureaucrat is in a position to
deny the certificate at his sweet will or pleasure.
It will work great hardship on the community.
All these matters should be gone into by the
Select Committee in their deliberations.
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IraATaE (s @wAy @Al @) -
HT TTAATIAT

S\ TAAES (I 939)  ATEEO
TAT A FHE F AEEAT 2 AT T AwE
g fv mifsarazdt gafy & dar 1€ F=309
T Ef g adm . v T agr ATy
AFA 2 AT FHIT T qAAA AT T AR
A

i M WEAT (SO q4T FIOHIT)
FeATH A1 TE 2 |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : If he does not want to speak,
you should not insist. Only one man from one

party. 1 think the convention should be
respected. You speak, Mr. Rajnarain.

St TRATCES - @A AT ST
ama A 17 a7 T g0 a

=it aregeer e () - sTEeeTe
wgrEw, Aw owr wfgemet & famer s
AAHAN ¥ I @ OB SFAATA
THE a0 A WIEL A AT TR
arfzz w14t wifs fergamr 7 st
FTUF  AE A4ET @ EfE @ oaw
99 77 AT IT6 AAR AW % 9fy 35T
AT g9 @2 "’ #1 3w oud
@R

w1 vFEs  foar A F ST g
Fzi feae e & fAv ag S # e
70 79 &1, fa|  @ar #T war
W R, WA AT A oAl
FA UFEA TE AW @Ta §
aufrar § A7 @73 § | 72F 9T 92 =
FTawT @9 q fawar et A
GERE I PE A ST e e
#17 g SRl 9T AMET TIOZATE |
F2T AT AT HMAT AT AZL fAwTAT
qAT # At 3EE fAm e sgm ey
am w7 fem mrd AT g
UETE HE AT 100 TET AT
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AT & | ST $94 FT AMAT AAFA T
TqH frmem § 0 o@wET wTAT AT

FL OAvZ T AZ A AET T HE AFT

T AT E 1 ATiREE, AT AT AR
TME H HET T AW F HET ATATE
afFd w7 ez FEAF M 90 AIAA

FT AT FAFLN SATIT HA 2T 2, AT
AET T AT HET OE |

T eT TAW AT FAE & ATAT AT
AFTT FrAA F AT ATEl FT ogeAT AW
T B 1TW FA AT AAZ T OAFE!
AR 7 reWEeAT w7 OAT 21 HAR
AT EA gv |t o'W F afy A wr
g AT AR EATE | AT F ET AAF
AW oe<l W oA@r  vEAT 2, afwe
ZaT wew § faw g AT w oA
AT & gl gfaw Amv A
2 A g 77 & v g7 ofeeda e
FgW & wEgd faer dvav 7oA A
v & fqv gw  awar @ qar IEET
AT o FCAFATE | AMAT AT F7A
F AT AT FNT AFIAT FATAT AT ATAT
z fgwr aal &% da=r "8t ZATE
faa wredr &9 d ST 2T 2 97 FE
qAFHL AZN AT F, A qAAHZ FTAFI

w2, afew 7z \@T AW w1 AT
ZETHT F oFw F feAr gEm FmAv 2

Afeq gy km HOR A wer AAvZ,
v far &1 S¥ Awd F oAwa oA
7 55 fFAT AT TII A s
e grzfagi awEr wmAr @ fF 40

W wfas AT WA wET | gg ATar
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[ Frasen o7

a A At wW g 2aar d A
W wwar § fraw few s A
9 @ @ A Tk AImw A ww
BN %@ 1 ®oTw e AW A
e S o gt

2ELMINISTER OF STATE IN THE "NISTRY
OF FINANCE (SHRI K. C. PANT): Mr. Vice-
Chairman, may I point out that he is referring
to the Chief Minister of a State who is not
present in the House. How far is it consistent
with the rules to refer to any high dignitary of

a Mate Government when he is not present
here? It should not be referred.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I would suggest to you not to
mention names.

| TEARWS ¢ oqE AAT T OAE H
FIAT T oL AT gAEO AR
TL ATAM BIME F| WMEMTH IW
FEAr W wifaeew AF 2

THE VICE-CHAIRMAN : (SHRI AKBAR
ALI KHAN) : I will not allow it Please do not
refer to it. The name of the person will not be
taken down.

HT FrEge oA q1 | AE FF
wrar fEgare Fn ¥ a2 33 AW oEe
T 3% Ffawrdt v 20 feer awdm
T AFA T wIE Awi w1 Al
TE TN A OgET oAt # 1 8T WEy
#H1% wafar ar gfeaw #r zer g
B ST Z A IAF WA H AT AT ag
FiE #7%r 2 divgn agd
THE E AW ¥ EE oAvg § gfaw A
AFTET F qHFT qfEArdt w1 ATHH FIA
AT WAy §IAF wTAAr g
AT F WAl w1 fqFe A3 ) gwR
AA AZ FAA AATAT THET O A
AT A gar frEm aw ¥ gwEre
AT aEwrit @gA A LR | TG
EIT AT T qEwL A1 AW F AZT
AT | I A FTUF AAAT AZ
gt i 3o § guardt i geEn
A1 agT a7 war g |
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S % g W 999 §, gAL 9T
A1 mem aw § wie frrgeT & weaw
7, faer 3 v ¥ aw F afard
AT F g 49 W a9 @A & A7
TEA WA 2 | oT grad Az g fF oarnT
Ol gd aqd @ | qged aEdi
T ATTE 4 AT 5 FEAT ATAT FAT A7 AT
20 @1 25 wEAT AT EET & 1 AT
AT A & Mga aard g 7 qfaw
FNAA TFT T HAMAE; THAG A
faam ot wzq awa & 9a% aga wamar
@iz fomm gar dav fama s
SAAT BT ATAT AN F | WL FTH
FAm 27 2fF gw ATaTw A9 AT
OAT FTAT WAA T FTE AWIA A
wE ATH AR gAT

§ ot agagarsAm § fv oA A
qst it g€ e ag g g zifA-
FOF 1AM T wA A O EAE
qrz feam amr fawr e fadr
oS AT qoArE qdqvAw H ObRd
#T  FEET AF ¢ I A9 v (A
gmdl ATERR A1 AF AL T A% |
THAWH AT Az A FHEA 2, 794
FA AT FFA F,  ARAAD FFAA 2,
M ogar A7 wA A AR, T AT
freds w2 wiaa wor gag az
2 faga ot fred & F1w & ga@1 aifFar
qez ¥ Al "@EAl &1 4% 6 WA
¥ gET FeF aurg w7 fzm o T
aifgdr mfs st #1 ngw 9%
A 74 freds FEAT T FAar A1 oaga
quamdr #1 wE E AT qfEmarr o qar
we

o fam & faw asz # 30 amw
R wEEAr &% @ AfEA AT F
A AT AW M FTAT R | AT A%
A T AAAT T GHE AT FALT ZAT
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2,92 9T FIE AST ATOATE | ATHATET
F 15 ATA  qF AIFME  ARE FAT
HATE UTAAET AT (AT Wl 7 e
Fala wrew fawma fear ) oo s=e
¥ TAw AgATE ATE ATE AT IR
ffz & &1T ags & =@ @ #TFET
AT fzar | IEE AT aE w S
FAATF A9 H Wl IURT AT § TR
qifafewer Ffare a2 gramr (wwa
for a7z e wra@ & av @ fay
1 9% fAaw adsr an @em

77 U¥z aga #%q g, faodw § e
IAFT WM q4 AL E | AT AT STEAT
AT G HIAT TEAT § AE AT FL AT
FEL T@EAT | AZ §ET AT AT AT AU
% Fadaar Far for @ am amEi
gro faar gan dmav 2w A oA
W FTAT HIGA  AAAT AAT E, T ATAR
for & famr &t sow &0 = FEA
@t fow dv § W9 ST w7
qFAT & | A WOHTL Fgar & oz ey
F wafa=s &, a1 ag @19 ¥ e §
T AT F | F g wgAr wmeen g e
arir st faw o wdT ST E Arow @
HTT FHUT AT | HHT GE Al gqg el
FHT  wifedw ¥ w9 W 41, FfEA o
WA A 9EA g @eH Bl TETE | HA
ORI AR THRT FAAT  SeET T
FAFT AEET HIT THE g Hfy-
wifeat w1 gaard, qad §iv aerare
w74 F 0 aafEe v\ oW w@r g

Tg A9 FEd & A% 61 g AN AN FO
FE T qE0 FET, AT e
of fa=fea 780 gmr | @ AvwwrE
AEIU RN AHE, fAw 7 g F
gl g 9 % AMF "R a3 FTE

»

Il
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st fr qanfen wma wmgam 2w

T2 % FT AT 2.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No reference to persons.

H ATAFO WA 3, . . T AATHATE
ST S99 e01 FT WAL ATH & a1 £

SHRI THIELAI VILLALAN (Madras): Mr.
Vice-Chairman, Sir, we are now discussing the
Gold Control Bill. The hon. Minister has stated
that it has been brought before this House to
supersede the old Act passed in the year 1965.
It was a most controversial legislation and it
was passed in 1965 in the teeth of opposition
from the public. Because the ruling party had a
brute majority at that time, they were able to
pass it. Now the ruling party has only a slender
majority but even then they want to supersede
the old Act by passing this legislation.

Under the Defence of India Rules, 1962, the
Gold Control Rules were promulgated. Then it
was replaced by the Act of 1965. My
submission so far as this legislation is
concerned, is that it is unnecessary and at the
same time it is against the will of the people. It
has to be thrown out. Now the motion before us
is that this Bill should be sent to a Select
Committee. My submission is that the Select
Committee in its collective wisdom must come
to the conclusion that this Bill should be thrown
out.

Now, the main objectives of this Bill are
first, to reduce the craving for gold on the part
of the people, secondly to stop the drain of
foreign exchange, thirdly to stop smuggling of
gold and fourthly to reduce the price of gold.
These are the main objectives stated by the
treasury benches. So far as the first objective is
concerned, the lure of gold or the craving for
gold is infused in the minds of the people, in
the blood, in the veins, in the flesh and bones
of the people. It cannot be taken away by a
stroke of pen. It cannot be taken away by a
piece of legislation. The legislation before us is
only a negative way of getting things done.
The positive way is to educate the people and
make them realise that craving for gold is not
good for the welfare of the country, that it is
not advisable for people to crave for gold when
the country need gold. That is the positive
way. Now
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[Shri Thillai Villalan] so far as these
legislations are concerned, we must first of all
make the people ready to accept these Bills; we
must make the minds of the people ready to
accept such legislations. Merely placing a
legislation bsfore the House or merely adding a
leaf to the statute book will not do. First of all,
we must consider whether the legislation is
necessary and whether we can implement it,
every word of it. Otherwise merely swelling
the statute book of the country will not serve
any purpose.

The Gold Control measure, from our
experience from 1962 to 1968, is not at all a
successful one. We know this by our own
experience of the provisions incorporated in the
original Act. For instance in regard to quality
control, i.e. the 14 carat limit, we have left it
out now. By that provision regarding quality
control, we only made ourselves 14 carat
people because we invited dishonesty by
formulating provisions which cannot be
implemented. Now we have left it out. Our
experience from the original measure to the
present Act will show definitely that gold
control is not advisable. From the original
Ordinance to the present Act, we can see how
many provisions have been left out. This itself
is enough to make us realise that the gold
control is not at all necessary. The lure of gold
is based on a traditional faith that gold is pure,
gold is good and gold is necessary. The
possession of gold is treated as a sign of
wealth. So if you want to get gold from the
people, you must educate them that gold is
necessary for the running of the Government or
for the welfare of the society, and they must
accept it and they must voluntarily give their
gold. In this way we must educate the people
first and then only we should bring in
legislation.

Now so far as smuggling of gold is
concerned, smuggling is going on not only in
gold but in many other articles. We are not
punishing those smugglers by this Act. We are
only punishing the goldsmiths. There are more
than 2,50,000 goldsmiths here. They have been
thrown into the streets. They are not given any
employment. They are now suffering; they are
now on the streets. We are not punishing the
actual smugglers. Owing to our incapacity and
inefficiency, we are not able to find out the
smugglers. We are only finding out the
goldsmiths, the poor workers and artisans, and
we are punishing them.
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The other objective is to reduce the price of
gold. Now we see in the market the price of
gold going up and up, We cannot reduce the
price by these provisions. And as regards the
drain of foreign exchange and prevention of
smuggling, this is not done by the poor
goldsmith but by the anti-social people, the
smugglers, who are having foreign exchange
earned through ill-gotten ways, and they are
using that money for getting gold at lower rates
in foreign countries and they make money here
by selling them at higher rates. So the basic
objectives cannot be fulfilled by this
legislation. For the achievement of the main
objectives, the Bill is not sufficient. It is not
wanted. This is only a negative way of doing
things. The positive way is different. So my
humble wish and hope is that the collective
wisdom of the Select Committee will come to
the conclusion that this Bill should be thrown
out. With these words, I conclude.
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"If any difficulty arises in giving effect to
the provisions of this Act, the Central
Government may, by order, do anything
which appears to it to be necessary for the
purpose of removing the difficulty."
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SHRI K. C. PANT : Mr. Vice-Chair-man, I
have heard the speeches with rapt attention.
Since the Bill is going to the Select Committee,
this is not the occasion for me to go into this
measure in any detail and it is for the Select
Committee to take note of the many
suggestions that have been offered. The Bill
will come back to this House later and on that
occasion hon. Members will have the
opportunity to discuss the measure in some
detail.

1 have heard some of the speeches which were
directed more at the earlier measure, the 1965
Act, than at the present Bill. There was
vigorous criticism by my hon. friend, Shri
Yadav, and later by my hon. friend from the
D.M.K. with regard to the provisions of the
earlier Bill. T think it would have been more
helpful and more useful to the deliberations of
the Select Committee if attention had been
concentrated on this measure which is now
before us and their energy would not have been
dissipated in criticising an earlier measure
which is now out of date.

Mr. Vice-Chairman, I am surprised that
some of the fundamental principles underlying
this measure are still not properly
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understood and appreciated in spite of the
many debates that have taken place in
Parliament on this measure earlier. Now the
basic points are rather simple. The first is that
we have to consider whether it is more
desirable that gold should be used for
developmental purposes or that gold should be
hoarded. I do not think this hon. House will
disagree that gold should be wused for
productive and developmental purposes rather
than it should be hoarded.

SHRI BANKA BEHARY DAS (Orissa)
The third was ornaments.

SHRI K. C. PANT : Ornament is there. It
has its place but Shri Rajnarain has already
given the reply to that. The other simple point
is that there is no dispute about the demand for
gold being there. The only question is, where is
the supply to come from? The indigenous
production is limited. We do not have foreign
exchange to waste on the import of gold,
because we need raw materials, components, etc.
for our industries. Therefore, we have no surplus
foreign exchange to spend on the import of
gold. The question arises, where does this gold
come from? Therefore the logic of the situation
demands that some control should be put on
the circulation of gold within the country and I
think that is such an obvious inference that
there can be no objection in principle as far as [
can see to this basic policy which underlies this
measure.

I shall not take up the various points raised
but I would mention only one or two points
raised by some friends. Shri Achutha Menon
questioned the Government's approach to
reduce the number of goldsmiths and not allow
them to increase. That is precisely the objective
of the Government to reduce the number and to
see that new entrants do not come in because if
the Government is sincere in its policy to
control gold and the business in gold,we should
not encourage new entrants to come in and then
create the same problem of rehabilitation
tomorrow. It is only an honest policy that we
discourage the new entrants from coming in
and it must be remembered that the
employment potential of this business depends
on the amount of gold that is smuggled and we
do not want to increase the employment
through smuggling of gold. Whatever gold is
available, whatever comes from legitimate
channels, already there are goldsmiths to work
that gold.
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1 will refer briefly to the other point raised
by Shri Gupta. He said R
affrr & atw #FF a@ 2 oA
I do not want to go into it but I can give the
names of countries including the USA, the UK
and other countries in Africa and Asia where
there is some restriction on the possession and
trade in gold. I will not go into details.

SHRI BALKRISHNA GUPTA
restriction may be there here and there...

Some

SHRI K. C. PANT : I am surprised that he is
disputing it because there is restriction on the
possession and...

SHRI BALKRISHNA GUPTA : Very mild
restrictions...

SHRI K. C. PANT : He made a sweeping
statement which I think he will have reason to
correct later on himself. My DMK friend
talked about the virtues of educating public
opinion in this respect. I share his feelings and
I hope he will surely help us to educate public
opinion in this respect. I am afraid his speech
today did not actually help us in doing it. In the
future I hope that he will be more helpful.

As for Shri Rajnarain's speech, 1 have a
particularly soft corner for him but I do not
quite get the relevance of Sharab Bandhi in this
debate but I do not know whether he is against
these things. Is he against Sharab Bandh or
Govadh Bandh or Chakbandh for that matter?
If he is not then I take it .

WU TWATYEAN : F a0 F | 97 A I
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THE VICE-CHAIRMAN : (SHRI AKBAR
ALI KHAN) :Heis finishing.

SHRI K. C. PANT : By implication he has
supported me and I thank him for that. So far as
the progress of rehabilitation goes, since the
House is impatient to get on with the other
business I shall certainly give all the facts and
figures when I next come here. Mr. Reddy
spoke about it and also others. I have all the
facts and figures about it but since you want to
pass on to the next business, I hope they will
permit me to explain it on the next occasion.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is :

"That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do join in the Joint Committee of the
Houses on the Bill to provide, in the economic
and financial interests of the community for the
control of the production, manufacture, supply,
distribution, use and possession of, and
business in gold, ornaments and articles of
gold and for matters connected therewith or
incidental thereto and resolves that the
following members of the Rajya Sabha be
nominated to serve on the said Joint
Committee :

Shri B. C. Pattanayak

. Shrimati Yashoda Reddy

. Shri Gurmukh Singh Musafir

. Shri Dayaldas Kurre

. Dr. (Mrs.) Mangladevi Talwar

. Shri Sukhdev Prasad

. Shrimati Vimal Punjab Deshmukh
. Shri Dahyabhai V. Patel

. Shri Rattan Lai
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10. Shri Balkrishna Gupta
11. Dr.Z. A. Ahmad

12. Shri Banka Behary Das
13. Pandit S. S. N. Tankha."

The motion was adopted.

[THE VICE-CHAIRMAN (SHRI RAM NIWAS MIRDHA
in the Chair]



